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UPPLEMENTAR. Y DEMANDS FOR 
GRANTS (GENERAL). 1982-83· 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) : I 
beg to present a statement (Hindi and 
Bnglish versions) showing supplementary 
Demands for Grants in respect of the 
Budget (General) for 1982-83. 

n.15 br. , 
A DHRA SCIENTIFIC COMPANY 
LTD. (ACQUISITION AND 
TRANSFER OF tuNDERTAKINGS) 
BILL.· 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING) SHRI BHISHMA NARAIN 

INGH) : On Behalf of Shri R. Venkata-
raman I beg to move for leave to introduce 
a Bill to provide for the acquistion and 
transfer of the undertakings of the Andhra 

cientific Company Limited with a view 
to securing the proper management of 
uch undertakings so as to subserve the 

interests of the general public by ensuring 
the continuity of pr<x\uction of licientific 
instruments which are vital to the need'J of 
the country and for mat.ters connected 
therewith or incidental thereto. 

MR DEPUTY SPEAKER : The ques-
tion is : 

"That leave be granted to introduce 
a Bill to provide for the acquistion 
and transfer of the undertakings of 
the Andhra Scientific Company Limi-
ted, with a view to securinglthe proper 
managemen t of such undertakings 
so as to subserve the interests of the 
general public by ensuring the 
continuity of production of scientific 
instruments which are vital to the 
needs of the c untry and for matters 
conncted therewith or incidental 
thereto." 

The motion was adopted 

HRI BHISMA NARAIN SINGH 
I introduce.. the Bill. 

CENTRAL EXCI E LAWS (AMEND-
MENl' AND VALIDATION )BILL* 

THE MINISTER F FINANCE 
(SHRI PRANAB MUKHERJEE) : 
I beg to move for leave to introduce 
a Bill to provide for the amendment of 
laws relating to Central Excise and to 
validate duties of xcise collected under 
such laws. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That leave be granted to introduce 
a Bill to provide for the amendment 
of laws relating to Central excise and 
to validate duties of excise collected 
under such laws." 

The motion was adopted. 

SHRI PRANAB MUKHERjEE: I 
introduce @ the Bill. 

12.16 hrs. 

STATEMENT RE: CEo TRAL EXCI E 
LAWS (AMENDMENT AND VALI-

DATION) ORDINANCE, 1982 

THE MINI TER OF FINANCE 
(SHRI PRANAB MUKHERJEE): I beg 
to lay on the Table an explanatory state-
ment (Hindi aud English versions) giving 
reasons- for immediate legislation by the 
Central Excise Laws (Amendment and 
Validation) Ordinance, 1982. 

. 
RUBBER (AMENDMENT) BILL 

contd. 

MR. DEPUTY SPEAKER: The House 
will now take up further comideration 
of the following motion m ved by Shri 
Shivraj V. Patil on the 13th October, 
1982, namely: 

"That the Bill further to amend 
the Rubber Act, 1947, a pa sed by 
Rajya Sabha, be taken into considera-
tion." 

There are two speakers-Mr. N. Dennis 
and Mr. Banatwalla. They will take 
five minute each. Then the Minister 
will reply. Mr. Mool Chand Daga was 
on his legs. H e is not present in the 
House. His time will be taken by Mr. 
Dennis . 
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SHRI N. DENNIS ( al( rcoil): The 
amendment i to enable the appointment 
of a p~rt-tim'! Ch'tirmlln a'1d a full time 
Executive Direct r. So far onlv full time 
Ch irman h'l b n app int d. For full 
tim .i b~, gcnf!rally high G vernment 
em loyees such as IA. officer ar ap-
'p inted. 

To make avail of th servi e of pc' ons 
f high r putation, long standing exp r-

'ience in rubber plant3tion and to utilise 
the ir services and their practical know-

.J dge and experi ncl.! a d t facilitate 
them to mak , ub tantjal c ntributions 
'for the d velopm nt ofrubber - -thi amen-
dment is intended. Men of uch talent 
may n t like to offer thejr . ervices as full 
time Chairman. Th y may like to erve 
41) p:lrt time Chairman. In uch an even t, 
-the services of a full time Government 

fficf:'r is necessitat d to carryon the 
day to-day administr tion and fur the 
traNaction ofw rk effectively. The matters 
pre crib d or delegated to him w uld 
be execut d by him O!l beh'llf of the 
Chairman. Th,. qu ·ti n of the app int-
ment of full time Ex cutive Director 
w uld come up only when a p3.rt-time 
'Clnirman is a!Jp inted. The points to 
be taken into comideration are:-

J. 0 far 11') difficulty is expre ed or 
pointed out or c 'pcrienced by the Bard 
in the functi ning of the Rubber Bard. 
This chan'Ye should n t create complica-
tions, troubl sand c nfrontaticn in the 
administrative set up . 

2. By this am ndment a high post i crea-
ed - full tim -Executive Director. There 

is a similar p st f ecretary to the Bard 
apart from an thl!r p st f Rubber Pr -
duction Commi i n r. The p . t of Rubber 
C mmissio ~r c uld be m-ainly rendering 
"technical aS'Ii tane ' and als to carryon 
'research w rk. But sid by ide with the 
pr p ed p t of Executive Director, th re 
is a S: cretary to the B rd. Th'!re hould 
not b d'lplicity anri ov .. rlapping of work 
in the tra'1. ctlon of th"!ir re p vctive 
-duties. There sh')uld be a clf'ar cut d -
marc tion a'1.n d efinition of th _ir re pee-

1:ive duties, r. r the sm'> th and harmo-
nio u functioning of the Bard. 

Ru b wr h ,n- v b~c')m , a crucial c mw 
modity and it is widl!ly u e . In the 
national interest and in the interest of 
our ec n my, as a1 0 in the intere t of pre-
s tying and impr vina th-: foreign ex-
,change p qition, as it is a foreign exchan e 
-earning comm dity, and f, r proLcting 

nd safeguard ina the labourer~, rubber 
-gr wer , and the small farmer' dcp!:ndin 
on rubber pI '1.tation, it i highly 
ential to increa e the pro uction m re 

and more by int mive and exten ive 
cultivation in th~ traditional and al 0 
in the nl)n-traditional area. 

SHRI E. BALANANDAN (~ukanda
puram): Do you want a part time Direc-
tor ? 

SHRIMATI SU EELA GOPALAN 
(Allepey): Part time Chairman and full 
time Ex cutive Dl1' ctor ar proposed. 

SHRI N. DE wI: n this qu cion 
I would Iik to say that jf an official is 
appointed th re would be cri ticism that 
burfaucrats are ruling the c untry; but 
when a part-time non-official is appointed 
th re would be criticism that there are 
politics. S there would be cri ticism, 
in any event. 

After the formation of the Bard there 
is c n iderable improv ment in the pro-
duction of rubber. In the If\st 20 y<'"ars 
rubber producti n has iller a ed from 
20,000 tonnes to I 50,000 tonn.. The 
area of production ha'l al c. increa~ed dur-
ing the p ri d of thes 30 ycar fr m 
63,000 hectares to 2,77,000 hectares. 
The production per h ctare all10 has 
con ·jderably increa ed, It ha gone up 
from 234 kilogrammes to 800 kilogramm s. 
These improvcm nts are du to the uc-
ccssful research work and other step 
takrn by the Government and Rubber 
Board. It ha to be int n~ifi("d in such a 
way as to make it exp rt-orient d. For the 
last thr y ars there i stagn tion in the 
production of rubber a.Dd the produc-
tion is to the tune of about 1,50,000 ton-
ne . The reason is, the co t of production 
per kilogramme in India i about Rs. 16 
in the rubb l-producing area. f Kera~ 
including K'lllya Kum "l ri District thet'c. 

Th re is a diseas called Pytothera, 
falling of leaves during the monso('D 
sea on. When this disea e effects the plants, 
there j , an additional expenditur for 
spraying. Prtviow ly, a °ub idy was given 
by the: Government. For the past three 
years that subsidy is not beina given. For 
reducing tht' cost of producti n s b idy 
should be given to the grower. 

As per the pre' ent A t, ther is a P 1 
Fund. Now this is being used for the dcv-
lopment of rub I"r p )"l ntati n. But it can 
bl'" usC'd for spraying also. 

In ri Lanka a'1d Malay ia, the c st 
of production is only abour Rs. 7 or 8 
the leaf Ii lling di a e i 111)t th'!re. But 
imp rt f rubber w uld effect our produ -
tion . M reover, after terminal tax and 
otherexpf'n s thf"imp rtp~rkg. cf1'ubber 
w uld c me t R. 112 t R. 13. , imp rt 
i not th~ s lution and tepping up the 
producti n is th~ nly lution. 

An tber i p rtant pr blem th t ha t 
b tackled i reg rding the c nfiicting 
representation, pr cnt d by the rubber 
growers on the one h ud and the m nu-
facturcrs on the ther. Rubber r wen 
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[Sbrl N. Denuis] .. 
d emand ban or re triction on imports. Ma-
nufacturers demand for more imports to 
• uit th ir needs. So, conflicting clallos and 
figures are made by them to sui t their 
trades. Regarding requirement and pro-
d uction also, inflat('d and deflan:d figures 
are given. The gap between the demand and 
supply, according to official figures. ap~l'ars 
to be 35,000 tonnes. 0, a decision for import 
or restriction or ban has to b(" taken cau-
tiously to protect the growers on the one 
aide and the manufacturers on the other. 
Following points may be taken into consi-
deration in this connnection : 

The quantity of imp rt could e fix d 
by a didogue between the growers and 
t)le mar ufacturers -l:d also by having 
a joint meeting of the repr entatives 
ofthe Government, manufactUl el s and the 
growers. 

A Committee of t chnical experts could 
also be appointed to go into the qu"ntity 
of rubber that has to be imported. 

Disproportionate import of rubb r would 
affect the: price. If the price i low, the 
growers would not tak interest in pro-
duction. 0, production would be affected 
adve erly by such disproportionate import 
of rubb(r. 

When t CI e is an irr.port of rubl:er, 
the price goes down. With the result, 
growers 1 e interest in production. That 
would affect Our national interest aho. 

A clear decision has to be taken re-
gardir.g tl-_ c:.urntity to te irr.rOl ted. 

Regarding the development of rubber, 
following points can l::c taken into consi-
deration: 

Production has to be incr(" fed by 
inten iv, extensive and scientific culti-
vation. The area of cultivation has to 
be incrca ed. Now, rubber is culti-
vated on ly in outh. But there are other 
areas in North where rubb r can b culti-
vated. A survey should be conducted 
to find out the po ibility and scope of 
rubber cultivation in other area, so 
that the area of cultivation can be 
increaSC\i. 

Subsidies, lo~n and gnnt s ~ 1.0 could be 
given liheraUy for greater production of 
this commodity which earns foreign ex-
change to the country. 

The C(Jst of production must be brought 
down. In Malayasia and Sri Lanka, 
the cost of production i a out It<i. 7 or 
8 per kS·. So, subsidized spraying has to 
be done In an inetensive way. 

.. 
Rubber ha to be developed in uch a 

waya. to make it export-ori nted. Tr.e 
condition of 1, bour, who cl p r d 0 tl e 

rubber industry, has to be improved . 

In 01 der tom et tI- gr 
tre rubl:er ir du try t) pI 
some cor. Cl et e i r c ti ,·es 
pruclion of rubber. 

So far a per 2cre or unit production 
is concerned, Kanyakutrutri di tr ict 
tand first in our count! y. Qu }jl ~ ti" c1 y 

also it occupies t e higl' est place in 
our country. At pr ent, there is only a 
sub-office at Nagercoil. I would lik to-
suggest tha t a regional office should be 
opened in Kanyakurnari district to ensure 
increafed production ~r.d int nsiv' culti-
vation of rubber in that rca which i 
considered to be t e be 1 in all I 1 P ct s 
in the coun try. 

The ex;; mination of w il l t il g, \\L:ch 
is provided in ott er pZ11 s h; s 10 1 e x-
tended to Kan}"k\lmai district aho. 

With these words, I FUPPOI t tre BilL 

SHRI G. M. BANA1WALLA 
(Ponn~ i) : Mr. D puty-Spe"k r tl e Bi ll 
reflect s tte con cern of tr e Goven rr cr t 10 
deal effective y with tre ploblcm 1 12.t ir ~ 
to the de,lelGpment of rubrer. Tee Bill 
provides for the "ppoinln:ent of tl e 
Chainru:n of tre Rub1:-er Bo ld, even on 
a part-time asis. It has 1:e n r cJif (d 'in 
b Ih II' e public a we)) as priva le f ctOl 
trot tl' el e ~re per on s who r a Ve di~
tingui ~) cd t1. mrelve. in Ir. field fl uU: r 
plantatio s . They m?y not "be aV2il bl~ 
as 1 he Chairman of the Rub bel' Board 
on a whole-tim basis. But it is inde d 
desirable to have tre adV'anl-ge of th ir 
experience, their knowlcc!g and th .'r 
tal nt. n .el efore, provj~jon has 1:: ('n 
rru:.d in this Bill tn h; .v(> v n a pat-tirr.e. 
Chair1l12.n for the B ~. I d. So I 2. Y t}1 2, t 
tre underlyin g 0 ~ ct and It f nti-
m n ts ar m t w kome. As such, I 
support th Bil1. 

How ver , I must noint out ;:n im-
portznt stat rr. nt mre in II e Slr.t(Ir.f t 
of Object ~ r.d R a~o s: 

"However, such per on S Il12 Y not alwa ys 
be avail ble for servir g the BO~J d c 
Chairman on a who) -time b si ." 

When it has b ell re )if d t),at . uch 
persons m~y not lWl'YS avail ble 10 · 
sen' . on awol -tin: ba5i t} n 1) ro . 
Minister hould "'S<Ule thi How tl-at 
a part-tim ChaiJ man would re ap--
pointed only when it is not po ibl to 
have :l distinguis ed p rsona lity as tr 
Chairman of the Board on a whole-tim 
basi. This a uran e mu t logically 
follow. A part-time Chainru:.n having, 
jnterest el~ where aloin the field, rna 
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not be a wholly atisfactory solution. 
Therefore, I must emphasize upon the 
Government that the app intment of a 
p~rt-time Chairman should be only an 
exception, when a whole-time Chairman 
is not a vailable. 

S condly, I mu t also p oint O\lt that 
there should be n p litica l app intmcnts. 
I am "laying this because there are genuine 
app:ehensions in certain quart rs that 
there w uld be p >litical appJintments. 
T here are certain quarters, who are help-
less: the yalways smell rat everywhere. 
So, we cannot help them. "But, at the 
same time, G:>V'ernment should s e that 
no p)litical app intmenlsas such are 
made. 

Sir, I have to empha i e one point 
and that is that the need is to augment 
the prod\lction of rubber. But, while 
we are '>tressing the need for augmenting 
the production of rubber, the policy On 
the p :J.rt of the Government i'l a defeatist 
p olicy I should ay. T hey are planning 
for deficiency in the production of rubbr. 
For example, the ixth Five Year Plan 
has a target of 2 lakh tonnes per year. 
T he Rubber B :lrd estimates that the 
dem lnd per year is 2' 37lakhs . Thu, even 
the ixth F.ive YC]' l' Plan is planning for 
deficincy in p roduction as compared to 
th3 nem l nd, a deficincy of nearly 37,000 
t nne per ye:1r. I mU'it, therefore, em-
p ha, ise that V'ery effort should be made 
in order to augment production. Let us 
b()ost up Ollr programmes for th replan-
tatron and new planations as well. T he 
programme of 30,000 hectares a yea of 
replantation and 30,000 hectar s a year. of 
new pI ntation I must there£ re em-
phac;ise, should be taken up further 
ahead that uch deficiencies are at 
least not planned. 

When I say that there should be aug-
mentation of pr duction, the unfortunate 
scene th.at is p reV'~lent is that there 
i cmfusion with re 'pect to even the . 
requirement of rubber and the total qun-
tity of r ubber that is produced. Different 
agencies giV'e u different figure. Sir, 
I w)uld d raw y llr attention to the 
fi 11 wing figure of estimates of demand 
and p ~ duction [I r the year 1982-83 given 
by different agenoie. They <\r as 
follows: 

Rubber B:nrd • estiq.i1.te for 1982-83 is: 

D em'nd I ' 97 lakb tonne~ 

P(o:b,cti n 1·62 lakh tonne. 

D efici t 30,000 tonnes. 

Taea 'We have the D irector General of 
Tee'mical D ... V'~lop:nent. Hi e timate ° ~m".nd f )- I912-<J3 i 2 l~kh tonnes, 
p :ooi.lctiO:l l ' 55 lakh tonnts reJulting 
in a deficit of 45,000 tonnts. 

Then we have the Rubber Industry 
Association. They ay that the demand 
is estimated at 2' 2 lakh tonnes, t .e pro-
duction is e timated at 1'15 lz.kh tonn . 
Consequently, they say that thet e will e 
a deficiency of 65,000 tonnes during the 
year 1982-83. 

We have also the estimates of the 
Rubber Growers' Association. They 
pointed out that the detn?nd would be 
1 . 8 lakh tonnes, the production would be 
I . 7& lakh tonnes, so that the e would be 
almo t no deficit whatsoever durirlg t e 
pre n t yc:, r. 

T h reii re I ' a), h- t prr,p r vigi lance 
is necessary. Afler all, what would be the 
production and all that ? The rubrer 
growers have to be taken into confidence 
and a dialogue must be ther . 

Sir, while we are c nsid ri g this ques-
tion of augmenting the prcduction of 
ubber, we must also cOrI3ect our policy 
with rewpect to tl~e import of ruble!'. 
This import of rubber i crca til.g a havoc. 
Kerala is a State that produc Ih ma-
ximum qU2.ntity ofrubter in Our cour.tlY. 
It is go per c nt, al d the import OflUl r 
has sha ttered the eCOnom of Kerala. 
Not only that. But yu you will e shock d 
to know tha t fl ollt t is import, th-e ulk 
rt'iea e, was m2de in the int rM.l rru:.rket 
out of these imporrs an d then tl, e ru ter 
was released a t a time when tLe inleJr-l 
production oflubber 'was at its peak level. 
T here was, therefore, a glut in tl m 1 k t 
and as a result we had a V'ery adver e 
consequence up n the pri e_, Th re 
was a sudden d cline in the price from 
about R~ . 16/- to Rs. 10' 50 per kg. You 
can imagine the havoc that it creates with-
out problems. TIle uneconomic price 
effect haV'e evelalo1her things. A gua-
rant e of proper economic p I j(' . }!ould 
be given at lea t for a period of four to 
five years for a table pri e ec;-, re the 
production of rub!: r t kes tirr. a d, 
therefore, it is ne essary th t st~ bility in 
pri e should e offi J d. I must, t erefore, 
urge upon this ov rnme t to do ... way 
with it s policy of importir~ tre ru hr. 
The Fin2nc Minister of Ker"]a hri 
Man i has given at lea tone irr.port 2. 
suggeston i.e. in tl.e a se ofimports atIca 
the producer states must be c multed 
before these import , are dor: e. I hope and 
I am sure that the Gover ment in t is 
inatter of import of rub er w ich is 
shattering the e 0 omy of Ker J? wilJ 
at lea t take the Government of Ker Ja 
into confidenc ,discus t e matter with 
them, discuss the matters with th ru tel' 
growers over there and then cOn'_e to this 
conc1 ion. I am ure the ("ir con-
c1 ion in tint rest of augmentjng 
production even f ru er would e, to 
ab"nd n and jettison thi poli y fimpor t 
of ru rer. 
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[ hri G. M. B lnatw lla] 
Wlth th ~ wJrds I 'IUpp rt th Bill . 

I welc')me the c ncern f the Governm nt 
f: r d aling wi h the p :' bl ms reh~ting to 
the dey topmen t. But Ie the G vern-
ment reJ.lise that by merely app intinp. 
p.1.1·t time ~nd full time hz irmr.n and 
f Jl time E ecutive Dir ctor . the probl m 
will n t solved. ne lias to c me to 
grip with the pr blem in consultati n 
with the m •. j r pr ducer State of our 
country. 

THE MINI TER F T TE IN 
THE MINISTRY F OMMER E 
( HRI SHIVRAJ V. PATIL) : I am 
thankful to the hon . M mbers who ha,'e 
participat d in this debate and have 
g iven some valuable sugge ti n . 

At the outl t I w uld like to assure 
them that all the . u eqtions that arc 
given by them will be x2.mined very 
carefully and we w uld certdnly like 
to make u e of tl m. 

T he debate on this Dill has . tretch >d 
over f, ur r five days c)n tinously. Of 
c r , we a re c nsidering Rubb I' 
(Am ndment) Dm ~nd like rubber til 
debat has a lso even st retched. 

A very relev;:n t p in t has been made 
by some hon. Members. T hey have aid 

that there would be conflict between the 
Chairman and the Executive Director if 
the Chairmil.n happens to come from 
outside th services and if he is a part 
timer. They have al 0 s?id that the 
power that would be available to the 
Executive Director will be vague and it 
would be imp ssible 01' it will not be 
p:>s ible f r the Exective Director to im-
plemen t th resolution s passed by the 
B 3l'd in a prop r rtl?nncr. Of COUl' e, 
this i a germane p'lint but the hon. 
Members should not have 2.ny appre-
hen ion on thi COun t . Tp.e Ch2.irm::ln 
will be n person who w uld understand 
?S t )1()W the rubh'l' is grown . 
<'.5 to I', JW the pI' ducti n has to be in-
er ., ed a to what are the m,"rket t rend'!, 
a I ow the indu try deals with this 
and all those thin s. He would r -
pr ent t e views of t growers. So if 
he i sitting there as a Clu'1.irmRn he 
w uld be able to pi t ct the in tere. ts of 
the grow 1'8 an d olhers Iso. But at tim s, 
it bec m difficult for U! to hav a full 
time chairman on the Bo?rd. For the 
imp! m ntation of the d ci ion s t k n 
in the Board th re hould be an executive 
officer r 2n executive d·rector. So, we 
are providin g for the Exceutiye Officer. 

T e Bill proVide. that the pow f!I that 
would be a c i1abJ to t e Exe utive Di-
rect r wiU be pr cTi d. Th re i nO 
ambiguity on thi point. If the pow 1's 
are pl' eli by the rnment, th re 

cannot b an y an biguity. At the lIame 
time, the Bill say that the powers may be i, 

delegated by the Chairmrn. If the 
p wers "' re pr crib d th re would not 
be any difficulty in knowi g t e sph r s 
in which the Executive Director will e 
working nd the C irmr.n wj)) ce wor-
king. In ert"in 0 I C I I do s 'r d 
B02.rdg, we do have part-time chairm n 
as wella full-time h~ilm n ~r d t} e 
Ex cutive Dir ctor. TJ- Ie} a ot 
b en any co fi ict. ,0, I 1 ir.k. VI' r. d 
not be appre en iv On tl i. (oun 1. 

Mr. Ban atwall '" , in I-.i. VCI Y fm c Jul 
and very good spe ch , has told u. t] 'et we 
should try to see t at p litical omi-
derationsarenot tak n into"ce u t ·hde 
a pp inting tl'. chait ; 11. V\fcU, we 
would lie to e~ that thi RubleI' Do: r d 
prospers. W would like to ce that tll 
fed-ings ( the growers r r. d o:L rs 
concerned £Ire a1. 0 truly r pr sented in 
the Board 2n d only ?fter . i g m~.n of 
that kind. 2. n12.n of thc:t l1atul who can 
redly p rotect the int I est of the B02.ni 
is a ppointd. W e will .k p a )) tl . I ""I 
thin gs in view. 

e ond point reH )., to tL irr.p It of 
r ubb r. Sir a lmost all Meml:er from 
both the . ides have po ken On that 
point. It has becom ne s"ry for me 
to expre s the views of the Gover n:('nt 
on that point, though that point is r.ot 
really germane to the amendment dis-
cussed here. The question is to what 
quantity . hould be imported is decided 
not by an individual but by a com-
mittee. That committ e con i t of the 
Chairman of the R ubber ltoC'Tdrjm~' If <1 d 
th representat ives oft1- Con.n: Ice 
'I\1ini try nd t e Indushie" Mi i~try ~ rd 
the repesentatives from t1' e Dir ctot .. . te 
General ofTecrniea l Dcvcolopm nC 
They assess the p roduction of rub er, 
thcy try to fin d out as to w at would e the 
demand and then th y suggest s to 
what quantity . hould ce import d. 
Gen rally, an d I ould f ~ y inwri Uy, 
the d cision s given by tI- m rre fi 11 " d 
by us. 

Now, there is tion 1 or of 
the M mbers who ~pok(' 0 1hi point 
on th previous d?y trat ~ metim the 
figures relating to tr production i . de-
flated and the figur . r 12..tjr to tJ 
quir m nts He irdlat d. o. tl' t j a 
big a p and that C2W. diff:culti . to 
th growers. Now, we .II try to 0 I ct 
he fi ures in a more . cien1ific mar r 

and we hall try to olle t the fi)'!\.l) 
an aceurat m2nnCI'. It wjJl ry 
difficult for me to say at thi. ti to 
how it hould be don . 

SHRlMATI SU HEELA GOP~: 
W y ern't ·ou )-. .... , . a corrmitl t 
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asse5S the requirements of rubber? TI is 
is the long tanding demand of the 
growers. 

HRI HIVRAJ V. P TIL: That is 
exactly, I hay said M2.dam. Now, here 
is the Rubb r Bo:!rd. In the Rubber Board, 
the rubber grow r5 w rkers and 
o her pe ple5 repre ntative is sitting. 
The repres"ntative of the Rubber Board 
or the Cadman of the Rubb r Board 
sits in th C mmittee which decide as 
to how much hould be imported. We 
reflects th view ..... . 

(/ nterruptions) 

It is exactly for this reason that we 
are going to have a part-time ..... . 

(/ nurruptions ) 

Please under' land. Up to this ftime. 
g nerally we wed to appoint an Admi-
nistrator. But now, we want to have a 
representative of the growers and a 
representative of the other sections a! o. 
But he may not be willing to work ther . 
a full-time worker. 0, we are going to . 
have as part-time Chairman and that 
part-time Chairman will have the op-
portunity of taking into account the ·views 
of the manufacturers and the views of 
others also who would be sitting in the 
Committee which would decide as to 
how much rubber should be imported. 

0, their vio-ws should be refie ted there 
and tho!!e views will be taken into account 
while imporling the rubber. 

hri G.M. Banatwalla has rightly said 
that the figures do not tally. The fig ure 
giv n by on ctor do not tally with the 
figures given by the oth r int erest . 
The figures given by the agriculturists 
do not t ~ Uy with the figures given by 
the manufacturers and the oth rs. Tha t 
diflculty is there. But even th t diffi-
cul ty can b so Iv d by this Committee. 
Tbey can try to find out SOme method 
for coming to the conclusion as to what 
ar the real difficulties and then d cid 
how much i to be import d. 

We were tol . that th d'!mand would 
be I, I 8,000 tonne. and tJlat the pc du -
tion would be 1 50,000 tOnne! and th 
quantity of rubb r that i~ imported is, 
~o,ooo ~onn which is exactly the quan-
~lty whiCh was Ltg1JC!lted by th m. This 
IS th qua'1tity which is imported ..... 

(/ ntmuptions ) 

1R. DEPUTY P AKER : Aft r the 
Hon. Mini t r completel his spe eh .... 

HRI HrVR J V. PATIL: But 
everybody. without under tandinO' a 
to how much is actually importe d , is 

saying that, lot 0 rubb .r j irn;> rted 
by the G vetnment. The r ult is 
that the grow r f, I that tIl it produce 
will not b sold jn the market and then 
it is sold at a distre s pric ! 

, 't is necc ary for the Hon. M mbers 
to make th _ tat m nt in a vary r ponsi-
ble manner. If, wi thout unders tanding 
as to how much i really imported, they 
say that lot of l'ubb r if imported, natu-
rally the grow r who has no acees to 
the figures and who is not a very educated 
person, will feel that the imp rt h b n 
done to a large extent and th t h should 
sell his good at any price which i offer d 
to him! 

This kind of psycholo."'y should 
not be allowed to be creat d. I am 
giving you the figure. (;nterru/llons). 
Only 30,000 tonne of rubb r i all wed 
to be imported. 

(/ nterruptions) 

And the 30,000 tonnes of rubber 
should not affect the price. 

If the timing~ is of imp rtane , I assure 
this H ouse that we will coatrol the supply 
of this imported rubber in such a fashIOn 
that the grower intere ts are n t affec-
ted. You should n"t htlv a"ly difficulty 
on this p in t. 

But plea e u'1rl~r$ ta:1d th3t th l'e i 
the indu try ah which manufactur 
the go d'S which are sold in th mark t. 
If that ind, try i affected becawe of 
the non-availability of the raw materiCl.l 
next, year that induu try will n t work 
And if next year that industry d n t 
work, it will affect th~ grow 'r3 al o. 

0, it ha'S becom~ n "!c ssary for us to 
provide raw material n ,c '\ary fi r 
manufi cturing the tyr an other 
goods al o. And i{: has b com n ces ary 
for us to m nufacturc in such a fashi n 
that our 1 al d '!mand~ ar fulfill d a 
well as we are in a po iti n to xport al o. 
Now here the questi of bal !lcin~ the 
intere ts of th'" gr wer ' e.!ld th' interest 
of the manufacturel'~ com in. If we 
tilt in one dire ti n. that ct r al 0 will 
be affect din the n xt y ar, may not 
be in tho:: first year. That j why th 

ovemment ha to maint in ( balanc 
and I can a ur th '! H use tha t 
m~nt would certainly protect th 
of aJl concer ed in a mann r 
stand t ben fit and n t 1 '" 
the m'! hanizm i al ' 0 ere t d. I ap-
preciate y ur concern for th grow rand 
I hwe as'lur d y u 0'1 til,. it or of th 
HollS that th direction in which you 
are trying to peak out your vi WI i 
not an inc rrect direcli n, but you plea e 
understand the other ide als and you 
speak out y ur view!! on the floor r the 
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House and outside in such a manner that 
ultimately th interests of the grower are 
not al ,indirectly and withoutyour und r· 
tanding, affi ctcd. 

The point that has COme before me 
here and before the House is this. We 
have not imported in a very large quan-
tity, and yet, if the prices arc going 
down, it may be because all of you have 
joined in a chorus to say that the import 
is done di proporlion1te to the require-
ments. If that kind of p.iychol gy i 
created, if that kind of impression is 
created th prices will naturally go-
down. So, pI a e be careful in making 
statements. 

The third point which wa made by 
th hon. Member3 related to the produc-
tion of rubber it elf. This is also a very 
important pint and I , will seek your 
indulgence, Sir, to read out the sch~mes 
which have been created by the Govern-
ment for increasing the production. 
These are the schemes which have been 
enunciated by the Government for in-
creasing the pI' duction: -

Rubber 
Scheme: 

Plantation DeveJopm'!nt 

(a) Ca h sub idy at Rs. 5,000 per 
hectare for small growers. C:l.sh 
subsidy at Rs. 3,000 per hectare 
for large growers. 

(b) For comparatively weaker small 
growers reimbursement of cost 
of planting material reimbur e-
ment of h~lf the cost of fertilizers 
soil comervation subsidy of R . 
150 per h-::ctare. 

(c) Term loan at R". 15,000 per 
h-::ctare througb the Agriculture 
Refinance and Development Cor-
poration. Interest subsidy at 
3 p !!r cent on this term loan. 

(d) Free technical and extension 
Support. 

Maintenance f Rubber Nur3eries: 

Number of Nur:sedes runby the Boa d-
to. 

Capaci ty of the N ur3erie • I. 2 million 
rubber plants. 

Improvement in Proce ing of mall 
Holden Rubber : 

.undel this scheme, a project with World 
Bank a .. i tance i und~r implemen ta_ 
.tio.1. Th'! project cnv!s ges csta lish_ 

m nt of nine block rubber factories 
and expan ion of one exi ting factory 
all in the cooperative sector. 

The capacity of th e factori 1 25,000 
tonnes. 

Fin ncial assistance i al 0 granted 
by the Rubber Board to the C oper-
ative Marketing Societies for establ-
ishing processing fact rie. pecific 
rates of as istance under thi ' cheml,; 
are: 

(i) Share capital contribution- ·Rs.2 
lakhs per society. 

(ii) Loan for establishing te ting labor-
atory per society- Rs. I lakh. 

Expamion of Rubber Cultivation in 
Non-traditional Areas : 

yesterday Mr. J.S. Patil spoke about 
it. I am giving this information. 

Surveys and trial plantations have been 
conducted by the Board in the non-
traditional areas of Assam, Tripura, 
Meghalaya, Arunachal Prad'!s.Q, 
Mizoram, Manipur, Mahara htra 
and Goa. Throe Regional Offices 
of the Rubber Board have been, 
established at Agar tal a in Tripura. 
Gauhatiin Assam and Donda in Goa 
A Regional Research C-::ntre each 
h:l.s also been established by the 
Rubber Board in Tripura and Mah-
arashtra. 

These are the developmental sch<:mes 
and activities which are undertaken by 
the Rubber Board. We are trying to se 
that this important material is produced 
in our country and our d~mand are 
fulfill d by our own people here and we 
do have sufficient to export also. With 
this and in view we are trying to amend the 
Rubber Act. I hope that all points have 
been answered. If, however, one or two 
Members want to ask question, they 
may, d') so. 

MR. DEPUTY-SPEAKER 
Balanandan. 

Mr. 

HRI E. BA NANDAN : Just 
now in Kerala ther is a real glut. The 
growers are in panic ill the Government 
intervene in the m ket and buy certain 
quantities of rubber at reasonabl prices 
so that this kind of desperate sale by 
growers is verested and the panicky itua-
tion controlled ! 

HRI SHIVRAJ V. PATIL : I hav 
already said that the rcquirem nt is 
J ,80,0 0 tonnes. The demand by the 
manufacturer' is 1,80,000 t nnes of rubber . 
The production is 1,50,000 tonn s. The 



45 'Rubber (Amdt.) Bill ASVINA 24, 1904 (SAKA) Limestone and Dolomite 46 
Mines Labour Welfare 

(Arndt.) Bill 
import is only 0,000 tonues. The hon. 
Member sh';)Uld g to them and tell them 
that it is not n l!cessary [; r them to sell 
the rubber at that price. I have already 
assured th;\t we are n~t going to relea5e 
the rubber in such a fashion that the prices 
go down too much and if there is escala-
tion of the price too much, we w.il1 certainly 
release th'.! rubber and we will try to keep 
the plants running. You are tryina to 
protect the interests of the growers. I 
can understand that. But while trying 
to do that, you are trying to attack the 
Government and the imports. While 
doing that you are creating a psychology 
that there is a glut in the market. Don't 
'Create that psychology ; only certain 
vested interests would benefit by that. 
You are aU the time saying that there is 
import and there are a lot of imports 
(Interruptions) All of you are saying that 
we are importing rubber in a large quan-
tity. Why d.., you s"'y tInt? It is not 
necessary for you to say that. If you 
say that, the prices are likely to go down. 
This is how we resp nd to this kind of 
phenomen';m. 

SHRI E. BALANANDAN : I did 
not say a!).ything. I have only said th'lt 
the ' prices are crashin~. 

SHRIMATI SUSEELA GOPALAN 
Out of 1000 tOnn~s of rubber produced 
every day, only 200 ton~'!s are lifted. 
What is the way out ? Naturally they 
wi.1l sell it at distress prices. Only 200 
tonnes are lifted. That is why the demand 
is coming from Kerala that the Rubber 
Board shoul go and purchac;e rubber 
and build up a buffer stock. 800 ton'l~ 
remain there un'Jald. You have to con-
sider this and you should build a buffer 
stock. 

SHRI GEORGE JOSEPH MUNDA-
CKAL (Muriattupuzhe): Now the 
production is the maximum. Some fac-
tories in the north are not lifting rubber 
due to strikes, labour trouble, power cut 
and lock-outs. And they are not also stoc-
kin.1{ rubber for 6 w .. eks as per the original 
und rstanding. 

MR DEPUTY PEAKER : Have 
you brought it to thf! notice of the Rubber 
Board! 

SHRI GEORGE JOSEPH MUN-
DAOKAL : The Rubber Marketing 
Federation is there. The TO is there and 
the Rubber Pool Fund is also there. But 
somebody has to go and purchase rubber. 
Otherwise you cannot Jift the rubber 
from the market. I request the Minister 
to ru h to the market and purchase the 
surplu.s rubber from the cultivators. 

SHIll SHIVRAJ V. PATIL : Very 
un wittingly we are falling ill the trap. 

We have n')t imported rubber in a very 
large qua!).tity .. (Interruptions) I have been 
telling that you are putting fi rth only 
tho e points which C3:l help in creating 
psychology of glut in the market. Now 
you say that there is s me stdke soing on 
or that power is n0t a vailable and rubber 
is imported. What is going to happen 
in the price fro::lt I U:lwittinaly you are 
supp:>rting the glut. Plea~e d n'Jt d) 
that. 

MR. DEPUTY SPEAKER : Now the 
question is : 

"That th~ Bill furth'!r to a:tl #nd th'! 
Rubber Act, 19-1:7, as p.1.ssed by 
Rajya Sabha, b~ tak:m into c~.n
sidera tion." 

The motion was adopted. 

MR DEPUTY SPEAKER : N:>w, we 
shall take up clause-by-clau.se cO;:llid #ra-
tion. 

The question is : 

"That clause 2 to 6 sta!).d part of th~ 
Bill. " 

The motion was adopted. 

Clauses 2 to 6 were added to the Bill. 

Clause 1, the Enacting Formula and tM 
Title Wife added to lh~ Bill. 

SHRI SHIVRAJ V PA TIL : I beg 
to mOve: 

"That the Bill be passed. I, 
MR DEPUTY SPEAKER : The ques-

tion is : 

"That the Bill be pa'ised." 

The motion was adopted. 

13 ' 06 hu. 

LIME TONE AND DOLOMITE 
MINES LABOUR WELFA E (AMEND-

MENT) BILL. 

THE DEPUTY MI ISTER IN 
THE MINI TRY OF LABOUR 
AND REHABILITATION (HRI 
DHARMAVIR) : ir, I beg to 
move that the Bill to amend the Limestone 
and Dolomite Mines Labour Welfare FWld 
Act, 1972, be taken into 0 nlid ~ration. 

[ H 1 V. . GADGIL in th~ C,bir) 

As the hon Members 'are aJready aware, 
the Limestone and D lomite Mines Labour 
Welfare Fund Act, 1972, wa. c!_lacted to 
provide or levy a.'ld c Uection 'of a ceu 


